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आदेश / O R D E R 

PER D. KARUNAKARA RAO, AM: 

This appeal filed by the assessee on 15.7.2014 is against the order of the CIT 

(A)-9, Mumbai dated 3.6.2014 for the assessment year 2009-2010.  In this appeal, 

assessee raised the following grounds which read as under: 

“1. The order passed by the Ld CIT (A), Mumbai confirming the levy of penalty u/s 271C of 
the Income Tax Act, 1961 by the Assessing Officer is both bad in law and bad in facts. 

2. The Ld CIT (A) erred in law as well as in facts in confirming the levy of penalty of Rs. 
16,96,382/- u/s 271C of the Income Tax Act, 1961 in spite of the fact that the 
assessee‟s quantum appeal regarding levy of TDS on payment of lease premium to 
MMRDS was pending before the CIT (A)-12, Mumbai and this fact was in knowledge of 
the CIT (A).” 

 

2. The only issue involved in this appeal relates to the penalty u/s 271C of the 

Act.  Brief facts include that in the order u/s 201(1) / 201(1A) of the Act, AO 

observed that the assessee had made lease premium payment of Rs. 60,55,050/- to 

M/s. Metropolitan Region Development Authority (MMRDS).  AO opined that the 

same amount attracts TDS u/s 194I of the Act.  Considering the assessee‟s non-

compliance of the provision of section 194I of the Act as well as the assessee‟s 
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failure to establish the reason for non-compliance, AO levied penalty of Rs. 

16,96,382/- u/s 271C of the Act.  Aggrieved, assessee carried the matter in appeal 

before the CIT (A). 

3. During the proceedings before the first appellate authority, after considering 

the submissions of the assessee, CIT (A) dismissed the appeal.  Therefore, assessee 

is in further appeal before the Tribunal. 

4. During the proceedings before us, at the outset, Ld Counsel for the assessee 

submitted that though the fact of pending finalization of the quantum appeal, 

regarding levy of TDS on payment of lease premium to MMRDA, before the CIT (A)-

12, Mumbai was brought to the notice of the first appellate authority, CIT (A) 

ignored the same and confirmed the penalty.  He further mentioned that the FAA 

passed the order on quantum appeal on 11.8.2014 and the appeal was allowed.  

Considering the same, it is the submission of the ld Counsel for the assessee that 

since, the quantum appeal is allowed the penalty levied in this regard is required to 

be deleted. 

5. After hearing both the parties and on perusal of the orders of the Revenue 

Authorities as well as the relevant material placed before us, we find, the order of 

FAA on quantum appeal was not available before the CIT (A) at the time of 

adjudication of the appeal on the issue of penalty u/s 271C.  However, in the 

quantum appeal, CIT (A)-12 granted relief to the assessee and allowed the appeal.  

Considering the same, the penalty levied in the regard is required to be deleted.  We 

order accordingly.  Thus, the grounds raised by the assessee are allowed. 

6. In the result, appeal of the assessee is allowed.  

Order pronounced in the open court on  23rd September, 2016. 

 Sd/-           Sd/- 
(SAKTIJIT DEY)                                                (D. KARUNAKARA RAO) 
 JUDICIAL MEMBER                ACCOUNTANT MEMBER 

भुंफई Mumbai;      ददनांक      23.09.2016 

 व.नन.स./ OKK , Sr. PS 

 

आदेश की प्रतिलऱपि अगे्रपिि/Copy of the Order forwarded  to :   

1. अऩीराथी / The Appellant  

2. प्रत्मथी / The Respondent. 
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3. आमकय आमुक्त(अऩीर) / The CIT(A)- 

4. आमकय आमुक्त / CIT  

5. ववबागीम प्रनतननधध, आमकय अऩीरीम अधधकयण, भुंफई / DR, 

ITAT, Mumbai 

6. गार्ड पाईर / Guard file. 

सत्मावऩत प्रनत //True Copy// 

 
 

आदेशानुसार/ BY ORDER, 
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आयकर अिीऱीय अधिकरण, भुंफई /  ITAT, Mumbai 

 
 


